
CENTRAL. ADMINISTRATIVE TRIBUNAl.. 
PRINCIPAl... BENCH 

OA .1.374/2003 
MA .1.202/2003 

New Delhi,, this the 28th day of May. 2003 

Hon 'ble Sh.. Shanker Raju • Member (3) 

1.... 	.:loginder Singh 
S/a Sh..Rali Pam 
No. T-1.. Behind ./13"-8 
.langpura A 
New Del. hi 

2. 	S,,P.,Rhardwa5 
S/o Sh.. Chuni I. a]. 
Village & Post Office 
Khera Khurd 
New D'i.hi82,. 

3,, 	K.nj Behari Bangia 
S/a Sh..Sada Nand 
Block No..5 House No.. 7 
Nirm ..'I. Pun. 
l ... ajpat Nagar IV 
New De4hi'-110024. 

4,, 	Dushyant Kumar 
S/a Sh..An ...d Vardhan 
:1.240.,. Pocket A 
Di].shad Garden 
New D ..1. hi ., 	 ..,.. App]. icants. 

(By Advocate Sh. S,,M..Patapaul.) 

VERSUS 
.1.. 	Union of India 

Through The Secretary 
Ministry of Power 
Shram Sha kti Bhawan 
..w Delhi.. 

2., 	The Secretary 
Ministry of Personnel. 
p,h]jc crevances & Pnsionrs :i.  
North Block 
New Delhi.. 

3,, 	The Chairman 
Central. F.lctricity Authority 
Sewa Bhawan 
P. K.,Puram 
New Delhi,. 	 Respondents.. 

Q__.LQRL1 

Arpl.icants in this GA seek prorata retirement 

benefits w h i c h are sirnil.arl.y 	a...l.owed in several 

pr'onouncemP....ts of this Court annexed at Annexure AH.. 
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41, 	 1UuuuuupPI 

mi 1ective1y 	Several 	representations 	of 	the 

$ 

	

	
applicants are yet to be responded to by the. 

responder,ts,, 

:2,, 	In the ci rcumstances, ends of ju:.t:jc:e would 

be di:I.y met if theent OA is disposed of at this 

stage with directions to the respondents to treat the 

present OA as supplementary representation and dispose 

ofthe claim of the appi. :icants in the light of 

decisions annexed along with the OA where similarly 

circumstance persons have been allowed pro'-rata 

benefits. 	This should be done with detailed and 

speaking order within two months from the date of 

receipt of a copy of this order. Ordered accordingly,, 

3..L.et a copy of this order along with the 

copy of the OA he sent to the respondents.. 

4. OA is dispose.d of as above,. 

(SHANKER RAJU) 
MEMBER (.3) 
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